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I, the Chairman of the c.ommittee on Private Members' Bills and Resolutions having 
been authoriled by the c.ommittee present on their behaH this their Eighty-Ninth 1leport. 

2. The Committee met on the 10th May, 1966, for-
(1) Reconsideration of the dauification of the Comtitution (Amendment) Bill, 

1966 (Amendment of articles 59, 66, 158 -"·)by Shri Harl Vishnu Kamath 
(Wde Eighty-Seventh lleport). 

nr::. .. -; -_..-.-;§-3-•:!'""(ii)~'!!'~-..,· ... I Mia of the C.00.titution (Amendment) Bill, 1968 (4mendmem 
of the Eighth Schedule) by Sarvuhri Abdul Ghani Goni and Gopal Dutt 
Mengi. 

Reconsideration of the C'llurificalhm of Bill 

5. Shri Harl Vishnu ltamath, the Member indwge of the Constitution (Amendment) 
Bill, 1966 (.4mndmtnt of articles 59, 66, 158 etc.) had been invited to preaent before the-
Q>mmittee his view. on the BilL He attended the titting. 

•· The Committee recomidered the clauification of the Bill and decided that their-
earller dedaion classifying the Bill as category 'B' migh& 1tand. 

EJCamination of th1 Constitution (.drntndment) Bill 
5. Sarvashri Abdul Ghani Goni and Gopal Dutt Mengi, the Memben .incbarge of the-

Bill, and the repreaentative of the Ministry of Home Affain had been invited to be present 
at the sitting. Sarvuhri Abdul Ghani Goni and Gopal Dutt Mengi attended the titting. . 
The represen~tive of the Ministry of Home Affairs. was present. 

6. The Bill sought to include the "Dogri" language in the Eighth Schedule to du::-
O>nstitution. 

Aftc'l' considering all upects of the matter, the Committee were of the opinion that 
Sarvasbri Abdul Ghani Goni and Gopal Dutt Mengi might be permitted to move for 
leave to introduce the Bill. 

Recommmtlatioru 

7 The Committee reoommend that-
(i) The Constitution (Amendment) Bill, 1966 (.tf tnerulment of article1 59, 66",. 

158 etc.) by Shri Harl Vishnu Kamath be placed in category 'B'; and • 
(il) Sarvashri Abdul Ghani Goni and Gopal Dutt Mengi be permitfled to move: 

for leave to introduce their Constitution (~t) Bill 
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